Hmvesiigation purpose.

Submuission heard. Reply perused and considered.

Accordingly, in view of the recent judgement of Hon'ble ngh . of Delhi
in the case of Mdmeet qmgh Vs. State Crl. MC. 4485/2&13




‘on record alongwith the Negative/CD. [f y,

en from digital camera, there i no need 10 place negatives op

records and be tagged with the final report.
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tate has Jmn«,d the meetmg 1o o)
as joined the mectmg mmgh Q ,

Prosents

. Rishi Goel. applicant h

An application for release of the money with 6,

by the 10 from the possession of accused in the present case
.oncerned PS filed €

\Ufiu d

on behalf of applicant € electronically. Reply ofc

e has been supplied to Ld. C ounsel for applicant.

on if the money is released to the applicant as the same is no lon

VO ralion p{]rp()\g
Submission heard. Reply perused and considered.
cent judgement of Hon'ble. Ht )

Accordingly. in view of the re ‘
the case of Manjeet Singh Vs. State Crl. M.C. 4485/2013 fmdg
16055/2013. SHO/TO 18 directcd to release the above said Rs’\:‘ g
on his furnishing of security bond in the same sum to the ac

However, it is directed that before releasing

prepared a detailed punchnama and shall take

shall

notes with their number or denomination. The

as and when directed

and address v



i

Al these documents shall be placed by thﬁiﬂwgﬁ*

file. Application 1s disposed off accordingly.

N

I ot applicant. The printout of the application

» and be tagged with the final report.
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e bas joined the meeting through Cisco Webex,
M, applicant has joined the meeting through Cmﬁﬁ Wﬁbﬁ&
Rﬁm,v ﬁh:ﬁ by the 10 ¢ electronically, ¢ opy of same has been su " :

Counsel chummmlh AS per reply, the vehicle is no more required for‘:hcﬁ ‘

WVeatipation.
Instead of releasing the vehicle on superdari, | am of the comme@
the wehicle has to be released as per directions of Hon'ble Supreme Court in Case ‘
Sunder Bhaj Ambalal Desaj Vs, State of Gujrat, AIR 2003 SC 638. l
The view of the Hon'ble Supreme ¢ ourt has been reiterated by Hmﬁc«

—ourt of Delhi in case titled as ““Manjit Singh Vs, State in Crl. M.C. No.:
10.09.201 4.

Considering the facts and circumstances and law !md_ daWn by'ha

icle bearing registration No. DL-58-BG- 1176 be mleased 1o
swner on turmishing sec curity bond/indemnity bond as per vall
ts directed 1o get the valuation done of the vehicle
applicant/registered  owner as per directions of H‘*

photographs and punchnama of w:hmlc in quesnon be ¢

judgments,

be a_iw__ M: 10



cant electronically:

. L.d. Counsel for npp'kﬂm«{k#

k llam
rough Cisco Webex.

Reply filed by the 10 electronically. It is submﬂtﬂdbﬁ‘ ,

leasing the amplifier (music system), with ptic,,

em), with mic, flags

npo objection In 1¢

the rightful owner. The amplifier (music s)
more reguired for the purpose of investigation. Instead of releasing

.uperdari. 1 am of the considered view that the aforesaid articles has to be

A=

ser directions of Hon'ble Supreme Court in case titled as “S

Desai Vs, State of Gujrat, AIR 2003 SC 638, which has

11
111L

oh Coust of Delhi in case titled as “Manjit Singh Vs. State™. .
Considering the facts and circumstances and w

courts, amplifier (music system), with mic, flags



the meeting through Cisco Webex.
This s an application for grant of bail to the app

Counsel for accused has argued that applicant/accused

L O8

U8.2020. Ld. Counsel argued that accused has been falsely ,

case. It as further argued that the accused is the owner

date. 10

similar




Copy of order be also sent to the e-mail of jail supe

Civil Lines and Ld. Counsel for the applicant. The pris

il
L




U/s 392/34 1PC
State Vs Sanjay

Counsel for accused has argued that apphcant/accused
13082020, Ld. Counsel argued that accused has been falsely Pl
present case. It is further argued that wrong reply has been

alleged scooty has not been recovered in the present case. T

witness/ public witness in the present case. There is no
accused. The alleged recovery has been effected |

Investigation qua accused is complete. The
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Website.

of jail s upenmendem‘and SHO PS

Civil Lines and Ld. Counsel for the applicant. The printout of the Apph cation,

Copy ﬂf m‘der be also sent to the e-mail
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FIR No. 355720
PS8 - Civil Lines
0/4571411/34 1PC
State Vs Pappu

¥

i

03.09.2020. Ld. Counsel argued that accused has been falsely

resent case. She further argued that accused is a rickshaw p
wisons hired his rickshaw for carrying the arﬁt: bo

tment. Accused was not aware about thc mmnnon of the wmed

y
i
i

f}a‘}?
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ceuted.

3. That the accused person(s) s

and:

induced, give threat, or in any wx&y,“
witnesses/persons acquainted with the facts b"'

shall not temper with the e;*idence.

‘One copy of the order be uploaded on Delh

order be also sent to the e-mail of j

Civil Lines and Ld. Counsel for the applicant.
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FIR No. 34420
PS - Civil Lines
State Vs Shiv Kumar

11.09.2020

Nong

- meeting through Cisco Webex.

L Counsel for accused has not joined the meeting through Cisco
Webex despite intimation

iy Ld. APP for State has joined the

Reply to the present bail application has been filed by 10

r\elwlmmcaﬂy Copy of same has been sent to Ld, Counsel for the accused

electronically.

Since Ld. Counsel for applicant/accused has not joined the meeting
de:

spite intimation, the present application stands dismissed.

One copy of order be uploaded on Delhi "I‘District Court website.
Copy of order be also sent to the e-mail of SHO PS. Sadar Bazar/ Civil Lines
and (0 Id. Counsel for applicant. |

rintout of 't;,lmv-application, reply and the




| FIR No. 351/20
pg - wa] Lmes

thmugh stcc Webex
Status report filed on behalf of 10 electronically. Copy of same has

mm 0 Ld Counsel electronically.
At this stage. Id. Counsel for applicant wants to withdraw the
tion.

Heard. Request is allowed. The present application stands

dismissed as withdrawn.

»

One copy of order be uploaded on Delhi District Court website.
Copy of order be also sent to the e-mail of SHO PS Sadar Bazar/ Civil Lines
I'he printout of the application, reply and the order be kept for reco
tagged with the final report.

and be




:W
u
esent Ld APP 'm‘ State has joined the matztmﬁ mw gh w
‘ ' $CO Gw‘
1O ASI Anil has joined the meeting through Ci

ted
It is submitted by 10 that accused Ankit was W

order dated ‘61()3 2020. While on bail, he was thraawmﬂg tbé
localny.

Heard. Let notice of the present application be issued o the

if any, to be executed through IO for 24.09.2020.
One copy of order be
Copy of order be also sent to the

The printout

dccused and his counsel,

uploaded on Delhi District Court website.

e-mail of SHO PS Sadar Bazar/ Civil Lines.
of the application and the order be kept for records.




FIR No. 06/20
PS - Civil Lines

11.09.2020

Joined through Video gonfereﬁéing at 11.00 am. :
nkit.

This is an application for cancellation of bail granted to ggg_l&d._&____

Ld. APP for State has joined the meeting through Cisco Webex.

Present.:
o Webex.

10 ASI Munesh has joined the meeting through Cisc
It is submitted by IO that accused Ankit was granted bail vide

order dated 11.02.2020. While on bail. he was threatening the persons of the
locality. »

Heard. Let notice of the present application be issued to the
accused and his counsel, if any. to be executed through 10 for 24.09.2020.

One copy of order be uploaded on Delhi District Court website.
Copy of order be also sent to the e-mail of SHO PS Sadar Bazar/ Civil Lines.

The printout of the application and the order be kept for records

/

(MANOJ KUMAR)
MM-06(C)THC/Deli{iry 1 09,2020
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